
ACT No. VII OF 1 926. 

(Received tke assent of the- Governor GenmaE on the 26th 
February, 1926.) 

An Act to cansolidate and amend the law relating to the 
paturalization in British India of aliens resident therein. 

1 

HEREAS i t  is expedient 'to consolidate alid amend the law W relating to the naturalization in BritiaL India of aliens 1 
resident therein ; Pt i 3 hereby eriacfed as follo\vs : - 

I 

1. (1) This Act may be called the Indian Naturalization Short title extent and 
Act, 1926. commencerno .t. 

(2) I t  extends to the whole of British India, including 
I 

British Baluchisian and the Sonthal Parganas. 
(3) It shall come into force on such date as the Governor 

Geheral 511 Council may, by notification in the GazetBe of 
India, appoint. 

2. I r r  this Act, unles~ there is any'thing repugnant in the DeAnltlons. 

subject or contexi,- 

(a)  " British subject " means a British subject,as dsfinedl 
in section 27 of the British Nationality and Status 
of Aliens Act, 1914; 

(b) " certificate 
-- - -- - -- 

1 The exiressions " British subject " and " natural-born British sub- 
jecb " are defined in  sections 21 and 1, respectively, of the British 
fiationality and Status of Aliens Act, 1914 (4 & 5 Geo. 5, ch. 17), as 
follolvs : - 

[' 27 * * * The 'expression 'British subject' means a person 
who is a natural-born British subject or a person to Whom a certificate 
of naturalization haa been granted or a person who has become a 
subject of His Majesty by reason of atly annexation of territory.". 

Si * * * * 
" 1. (1)  'The following persons shall be deemed to be natukal-born 

British subjects, namely : - 
(a) any person born within His MajesBy's dominions ahd 

allegiance ; and 
(b) any person born out of His Majwty's dominions whose father 

was, a t  the time of tha t  person's birth, a British subject, 
I 
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( h )  " certificate of naturalization " lneans a certificate of 
n~tural izat ion granted under this Ac t ;  

((1:) " minor " me&ns any person subject to the Indian . . 
-- . IM_tqor~ty__ Act, _1875, _ who--hcs- ~lot a t t a i l l e d  &is>?-? l325. -- 

majority within the meaning of t ha t  Act, or any 
other person who has not attained the age of 
eigl~teen years. 

3. (1)  The 
. -----..- - -- 

:and who fulfils any of the followillg conditions, %ha% is to _ say, if either- 

(i) his father was born n~itliiii His Majesty's allegiawee; ,or 
(i i)  his father was a person to whom a cerkificate of naturali- 

zation had beell granted; or 
~(i i i )  his fathey had become a British subject by reason (of any 

annexation of territory; or 
(iv) his father was a t  the time af that  persods birth in the 

service of .the Cro.wn; or 

(v)  his birth was iregistered a t  a British eonsulate within 
ane year or in special circumstances, with the consent 
of the  Secretary of State, two years after its occur- 
rence, or in the case of a person borp on or after the 
first day of January, nineteen hundred and fifteen, who 
\vould have been a British subject if born before that  
date, within twelve months after the first day of 
August, nineteen hundred and twenty-two ; and 

( c )  any person b6rn on board a British ship whether in foreign 
territorial watei-s or not : 

Provided t11,ak the child af a British subject, whether. tha t  child was 
born before or after the passing of this Act, shall be deemed to have 
been horn within His Majesty's allegiance if horn in a place where by 
treaty, capitulation, grant, ilsage, sufferance, or other lzwful means, 
His Majesty exercises jurisdiction over British subjects : 

Provided also that any person whose British nationality is condi- 
tional upon registration a t  a British consulate shall cease to be a Britiish 
subject unless within one year after he attains the age of twenty-one, or 
within such extended period as may be authorised in special cases by 
regulations made l~nder this A c t  . 

(i) he asserts hB British nationality by a declaration of retention of 
British nationality, registered in such manner as may be prescribed by 
regulations made ander this Act; and 

(ii) if he is a subject or citizen of a foreign country under the law of 
which he can, a t  the time of asserting his British nationality, divest 
himself of the nationality of that  foreign country by making a declara- 
tion of alienage or otherwise, he divests himself of such nationality 
accordingly. 

(2) .A persdn born on board a foreign ship shall not be deemed t~ be 
3, Rntish snhjsnt by reason only that  the ship was in Rritish territorial 
waters a t  the time of his birth, 

(3) Nothi~lg in this section shall, except as otherwise exprewly 
provided, affect the status of any person born before the commencement 
of this Act. 

(4) The cerkificate of a Secretary of State that  a person was a t  any 
date in the service of the Grown shall, for the purr-mes of this section, 
be conclusive.'' 
2 - 
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rG- 3. (1) The Local Government may grant a certificate of Grautofoertl- 
' 5cate of 

!< naturalization to any person who makes an application in t b i ~  nat~al izat lo~ .  

$ behalf and satisfies the Local Government  
L gr &) ..kt& b 3 ~ _ n _ o t a  minor:__ - - _. --- _ _  - -- - 

( b )  that he is neither a British subject nor a subjec4 GI 
any state in Europe or America or of any state 

i? of which an Indian British subject is prevented by 

F ar under any law from becoming a subject by 

E naturalization ; 

( G )  that he has, during a period of not less thail fire 
years immediately preceding the date of the appli- 
cation, either resided in British India or been in 
the service of the Crown under the Government; 

( d )  that he is of gaod character; 

I 
)A 

(e) that he has an adequate knowledge of a language 

$ which has been declared by the Local Government, 
c by notification in the local official Gazette, to be a 
[< principal vernacular of the province; rind 

g 
(f) that he intends, if the application is granted, to reside 

F in British India or to enter or continue in the 
< 
P: 
g service of the Crown under the Government: 
P 
k Provided that nothing in clause (c )  or clause ( j j  shall - 
6 apply in the case of a woman who was a British subject 
i .  
B 

previously to her marriage to a person not a British subject 
$; and whose busband has died' or whose marriage has been 5 dissolved. i 
r. (2) Nothing in this section shall be deemed to prevent the 

k grant of a certificate of naturalization to any person to whom 
i 
F J Ian a certifiacte of naturalization has been issued under the 11 d' 

xxx of lcbz, Naturalization Act, 1852. k R 4. (1)  Every application for a certificate of naturalization c.,teut, an! 
fo m of ayy11- 

kf shall be in writing and shall state, to the best of the ltnowledge cation. 

t and belief of the applicant,- 

(a)  his age; 

(b) his place of birth ; 
I 

{G) his place of residence; 

(d) his profession, trade, or occup&ion; 
i (63) full 
L 
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(e) full particulars regarding his qualifications in  respect 
of the matters referred to in clauses (a) to ( j )  of 
sub-section (1) of section 3 ;  

(J) whethur he has a t  any time previously applied for 
- t h e  g r Z n t T f  acertG-ioToTiat%l.~i z=On-i; - 

- --s - 
i 

the British NationaliBy and Status of Aliens Act, 4 5 Gee 

1914, or the Indian 'Naturalization Act, 1852, or 2X'S':i1862. 
i 

this Act; 

( g )  whether any such application has been rejected; 

( 7 ~ )  whether any such certificate has been granted to him; 
and 

( i )  whether any such certificate granted to him has been 
revoked. 

(2) Every such application shall be ~ i g n e d  by the appli- 
cant and shall be accompanied by an affidavit sworn by him 
verifying that the statements contained therein are true to 
the best of his knowledge and belief. 

I 

(3 )  The Local Government shall satisfy itself as to the 
truth of the statements contained in  the application, and for 
this purpose may cause to be made such further inquiry, if 
any, and may require such further evidence, if any, either by 
a,ffidavit nr otherwise, a,s it thinks nanewa.ry. 

! 
5 .  (1) If the Local Government is satisfied that  the appli- I 

cant is qualified under section 3 for the grant of a certificate 
of naturalization and is otherwise fit person for th8 graht of 
such certificate, i t  may grant a certificate reciting the quali- 
ficativns of the applicant for such grant and conferring upox: 
him all the rights, privileges and capacities of naturalieaticr. 
under this Act, except such rights, privileges or capacitieer, if 
any, as may specifically be withheld by the certificate. 

(3) Any such certificate may, if the applicant so requests, 
include the name of any minor child of the applicant, not - 

being by birth a British subject, who was born before the date 
of the certificate and is for the time being resident in  British 
India and under the control of the applicant; and shall gfant 
to any child so included all the rights, privileges and capacities 
of naturalization under this Act, except such rights, privileges 
or capacities, if any, as may specifically be withheld by the 
certificate. 

(3) The grant of a certificate of naturalization shall be in 
the absolute discretion 'of the Local Government, and no appeal 

shall 
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shall lie from any refusal to grant any such certificate or t6 
include in any such grant any particular right, ~rivilege or 
capacity. 

-- -6.4ver-y -persen -to*-horn-a-ee&ficate--of -nat?uralizat4an-o~th a - -- 

alleglanco, 
has been granted shall, within thirty days from the date of 
the grant thereof, take and ~lubscribe the following oath, 
namely : - I 

I 
" I, A. B., of 7 

do hereby swear (or affirm) that I will be faithful and bear 
true allegiance to His Majesty the King, Emperor of India, 
His Heirs and Successors J' : 

Provided that the Local Government may extend the time I 

allowed under this section in any case in whioh it is satisfied 
that failure to take and subscribe the oath within that time was 
due to sufficient cause. 

7. (1 )  No certificate of naturalization shall have effect ~~;;,"tPafttPaf,~;~L 
until the person to whom it is granted has taken an3 subscribed ;;&?kln8 of 

the oath prescribed by section 6, but upon the taking and 
subscribing of such oath such person, the wife of any such 
person, and any child of any such person who has been included 
in the certificate under sub-section (2) of section 5, shall, 
when in British India, be deemed to be British subjects and 
be entitled to all the rights, privileges and capacities of a 
British subject born within British India, except such rights, 
privileges or capacities,' if any, as may have been withheld 
from them respectively by the ce~tificate, and shall within 
British India be subject to all the obligations, duties and 
liabilities of a British subject, 

(2) When the person to whom a certificate of naturalization 
has been granted has taken and subscribed the oath prescribed 
by section 6, any wife thereafter married by, and anx child 
thereafter born to, such person shall, if she or he is not a 
British subject and if such person aforesaid at the date, of the 
marriage or birth, as the case may be, retains any rights, 
privileges or capacities of a British subject under this Act, 
be entitled to the same rights, privileges and capacities, and 
be subject to the same obligations, dutiee and liabilities, to 
which such pelyson aforesaid was at that date entitled and 
subject. 

8. (1) Where the Local Government of the province in Rorocation of 
certificate. 

whieh a person to whbm a certificate of naturalization ha8 been 
granted 



granted under $kip Act, ,qr the $n(tiap Ma;tur%lipation Xct, .xs~xof~ieaz. 
1852, resides? OF, in the case pf aqy s ~ c h  peww who is not 
for the time being resident in British India, the Local Govern- 
ment, by w h i ~ h  such a certificak waa gqg.&+&$wq$p~~8,w~ - - - 

- --.T-- + .-,-- -?- c-tf --- 7- 
1s a$tG-$TdTat the certificate was pbt?&~~d by f4ae v~reseq t -  i 
ation or fraud or 47 coqcealment of mzpteri&,l cincuqstgnans, 
or that the person to whom the certificate has been granted 
has shown himself by act or speech to be disaffectgd or dis- 
loyal to His Majesty, the Local Government shall, by order in 
writing, revoke the certifisate. 

0 .  

(21 Without prejudice to the foregaing provigions, euch 
Local Government shall, by or'der in writing, revoke such a 
certificate of naturalization as aforesaid in any case in which 
i t  is satisfied that the person to whom the 'certificat4 yga 
granted- 

(a) has, during any war in which His Majeaty is engaged, 
unlawfqlly traded or communicated with the epeply, 
or with a subject of an enemy state, or been engaged 
in, or associate'd with, any business which is to his 
knowle'dge carried on in such a manner as to assist 
the e n m y  in such war; or 

( b )  has, within five years of th'e date of the grant of the 
certificate,, been sentenced by any Court in His 
Majesty's dominions to transportation or to penal 
servitude, or to imprisonment for a term of not 
less than twelve months, or to pay a fine of not 
less than one thousand rupees] or 

(c) wae not of good character a t  the, 'dale of the grant 
of the certificate ; or 

(d) has since the dats of, the g r ~ n t ,  of the certificate beeb, 
for a perio'd of not lesa than seven yeqrs, qrdissrily 
resident out of His Majesty's dominions otherwise 
$ban as a represenfittive of a Bri t i~h  subje~t,  firm 
QI company carrying on bueiness, or of cm iastif* 
tion established, ilr. His M~jesty's doqinions, or in 
the fier~i(3e of the Crown, and baa not maintained 
substantial conneceion with His Majesty's2 'domi- 
nions; or 

( e )  remains, a~cordiag to the law of a state at war with' 
a i s  Ma.jjosty, 4 auhje~t, of that state ; 

and 



zndrian flat~~a&iqation. 

and that the  ont ti nuance of the certificate is not conducive 
t~ the public good. 

f3) Nothing in this section shall be deemed to authorise 
the  revocation by one Ilocal Government of a certificate granted 
by another -bocal ~ o m n m e n b w i t h o u t  -the -cQncurrence of tImt 
other Local Government, or, if that Local Government refuses 
t o  concur, of the Governor General in Council. 

(4) The Lwal Government may, if it thinks fit, before 
baking an order under this section, refer the case for such 
inquiry as is hereinafter speoified, and, in any case to which 
sub-section (I) or clause (a), olause (G) or clause ( e )  of sub- 
section (2) applies, the Local Government shall, by nokice 
given to, or sent by post to the last known adaress of, the 
holder of the certificate, give him an opportunity of claiming 
that the case be referred for such inquiry, and, if the holder 
so claims in accordance with the notice, the Local Government 
ahall refer the case for inquiry accordingly. 

(5) An inquiry under this section shall bs  Leld by such 
person or persons and in such manner as the Local Government I 

I 
may direct in each case. I 

(6)  Where a cerBficate is revolted under this section, the 
revocation shall have effect from such date as may be directed 
by the Local Government, and thereupon the curtificate shall 

1 
be given up and cancelled ; and any person who, without reason- 
able cause the burden of proving which shall lie upon him, fails 
to give up his certificate within one month from the aforesaid 
date, shall be punishable with fine, which may extend to one 
thousand rupees. 

(7) For the purposes of this section, ally perSon who has 
acquired any of the rights, privileges oi- capacities of natural- 
ization under sub-section (2) of section 5 or sub-section (2 )  of 
section 7 by reason of the grant to his parent of a certificate 
of naturalization, may, after he has attained majority, be 
deemed to be a person ts whom a certificate of naturalization 
has beed granted. 

9. (1) Where a certificate is revoked under section 8, the ~ f f ~ t  or 
revoration of 

former holder thereof shall cease to Be deemed t o  be a British certificate. 

(2) On such revocation, the Local Government may, by 
order in writing, direct that the wife and minor children (or 
a,ny hf them) of the person whose certificate is revoked shall 

cease 

! 5 7 



cease to be deemed to be British subjects; but where no such 
directiox is made, the ststus of the wife and minor children 
of the person whose certificate is revoked shall not be affected 
by the revocation : 

.. --- - -1 - 
*PI.oviiled that, in the case of a wife wha w 2  a% birih a 

British subject, no such order as afoscsaid  hall be made, unless 
I 

the lAocu1 Governmellt is satisfied that, if she had held a t 
certificate of naturalization ill her own right, the certific&e 
could properly have been revoked under section 8, and the - 
provisions of that section as to referring cases for inquiry 
shall apply to the making of any such order as they apply 
to the revocation of a- certificate. 

Declalatiolt of 10. (1) A declaration of alienage in such manner as may slienage. 
be prescribed by rules made uuder this Act may be made,- 

(a)  within one year of his attaining majority, by any 
child who has acquired any of the rights, privileges - 
or capacities of naturalization under sub-section (2) 
of section 5, or sub-section (2) of section '7'; or 

(h)~ within six months from the date of thc revocation of 
a certificate under section 8, or of the death of, 
or of the dissolution of her marriage with, the 
holder of any such certificate as is therein referred 

I 

? 
to, by the wife of the person whose certificate has 1 

been revoked, or who has died, or ~vhose marringe 
to her has been dissolved, as the case nlay be. 

(2)  Where a declaration of alienage has been made in the 
manner aforesaid, the persoil making the same, and ihc wife 
of any such -person, and any children of any such person who 
are minors and are not by birth British subjects, shall cease 
to be deemed to be British subjects. 

Inqulris. 11. Every person inaking an inquiry under the orders of a 
Tjocal Governinent under sub-section (3)  of section 4, and every 
person appointed to hold all inquiry under sub-section (5) of 
section 8, shall be cleelned to be a public servant within the 
meaning of the Indian Penal Code, and shall for the purposes ~ r , v  of isso. 
of such inquiry have the sanle powers as are vested in a Court, 
under the Code of Civil Proccclurc, 1908, when tryirlg a suit, v or IWR. 

in respect of the follon~ing 11:atters :- 

(i) enforcing ihe nttendaiice of any person and exapin- 
ing him on oat11 ; 

(ii) compellillg 
8 
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(ii) compelliilg the p~oductiou of documents and makeyid 
objects; and 

(iii) issuing commie,sions for the esainination of witnesses ; 

wti34-ex0ry such inquiry shnll_Le Leaned to be. a judicial pro- -- 

ceediiig witllia the meaning of sections 193 and 228 of the  
Inclisn iPonal Code. 

12. ( I )  All oaths and affidavik for the purposes 09 this ,";:",',;;! 
Act, shall be sworn before n Magistrate or sucll other person 
rtfi may be appointed in this behalf by the Local Qovernmenik. 

(2 )  The Magistrate or other person by whom an oaW~ of 
allegiance is administered under section G shall grant to the  
parson making th6 sanze a cei-tificate in writing of his having 
taken and subscribed such oath and of the date of his taking 
and subscribing the same, and shall forward to the Local 
Government the oath so talren and subscribed, together with a 
copy of such certificate. 

13. ( I )  The Local Government may, with the previous 2;; t o  m?ke 

sailction of the Governor General in Council, by notification 
in the 1nc.al official Gazette, lliake rules to givc effect to the 
provisions of this Act. 

.( 

% (2) I n  particular and without prejudice to the generality t 
[; of  the foregoing powers, such rules may provide for all or _any 

F of the followiilg matters, namely : - , 

I (a)  the form or forms in which certificates of naturalize- 

k tidn shall be granted. and the manner in which 
i, they shall be recorded; 

(b) the manner in which decla.rations of alienage shall be 
made and recorded ; 

(c) the recording of oaths of allegiance ; and 

(d) the feefi which may be iiriposed for the issue of any 
certificate, whether of nkturaliaation or otheywise, 
granted under this Act, 

14. Nothing coatailled in this Act shall be deemed to entitle Limitation ix 
the grant of 

to any of the rights, privileges or capacities of a British sub- naturalization nnder thk  A C ~ .  

ject the child of any pe~son who is hitnself so entitled by 
reason only of the ificlusion of his name in a certificate of 
naturalization under sub-gection (2) of section 5 or of the grant 
of a certificate of naturalization to his parent. 

15. 'I'he enactments mentioned in the Schedule are hereby ILepcats. 

repealed to the extent fipecified in tlie fourth column thereof. 

THE SCHEDULE. 

0 



THE SCHEQULEI. . 

- - . - - .- - - - - ? - 
'(See .section 25.) i 

Pear. No. Short title. Exteift of repeal. 

-- 

1852 XXX The Indian Natnt.%lization Ac%, So much us has not been 
1852. ~aepealed. 

1897 XIIT The India11 S h o ~ t  Titles Act, SO much of thc Schedule as re- 
1897. late., to the Indian Natural- 

ization Act, 1852. 

1914 S The Itepealiug and Anleucli~~g So much of the Second Schedule 
Act, 1914. as relakea to the Indian 

Natt~nlizntion Act, 1852. 

19 19 Y VI The Ii~dian Mattul alization l'he nrhole. 
(A~uendnient) A( t, 1919. 


